
 
 
 
 
 

      
                   

 

 

 

 

           

          

         

       

        

       

     

       

    

          

         

          

         

         

     

       

           

         

         

      

      

 

 

 

 
 

     

  
 
 

Cont.Cas(C)[SH]21/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

It appears from the submission of Mr BB Nazary, learned 

Sr.counsel appearing for the respondent that there is an order 

of the Division Bench dated 27-3-2012 passed in Mc.No.[SH] 

91/2012 (refers WP(C) No.SH 68/2012 directing the respondent 

not to pay any pension to any ex-member of Khasi Hills 

Autonomous District Council under the impugned Khasi Hills 

Autonomous District Council (Member’s Pension) Act 2002 

without and beyond specific budgetary allocation for the said 

account and purpose. 

Mr. GS Massar, learned Sr. counsel appearing for the 

petitioner contended that there is no order of the Division 

Bench staying the operation of the impugned order of this Court 

(Single Bench) dated 05.12.2008 passed in WP(C) No. SH 

125/2008 nor did the respondent filed any appeal against the 

said Judgment and Order. 

In this peculiar circumstances, both the parties are 

directed to bring the said orders of the learned Single Bench 

dated 5-12-2008 and 17-2-2011 passed in WP(C) No. SH 

125/2008 and WP(C) No. SH 336/2009 respectively to the 

notice of the Division Bench. 

List this case on 20-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

 

         

          

        

 

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CRP[SH]3/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

As agreed and prayed for by the learned counsel 

appearing for the parties, list this case on 28-5-2013 for making 

an attempt to dispose of this revision petition. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

   

      

        

            

 

       

   

 

 
 

     

  
 

 

  

CRP[SH]40/2010
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

Heard in part. 

Hearing will continue on 30.5.2013. 

It is caution that prayer for adjournment will not be 

allowed. 

List this case on 30.5.2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 
 

      
                   

 

 

 

 

          

         

      

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MACApp.[SH]3/2013 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

As prayed for by the learned counsel of the petitioner, 

further five weeks time is granted for preparation of paper book. 

List this case on 27-6-2013. 

JUDGE 

S.Rynjah 



   
    

 
 

      
                   

 

 

 

   

           

         

         

     

           

  

            

        

         

      

         

           

       

          

        

           

        

         

    

  

   

 

 
 

     

  
 
 
 
 
 
 

Misc Case No[SH]331/2012 in 
Review Ptn No.[SH]4 /2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

Heard Mr S Dey, learned counsel appearing for the 

petitioner, Mr KS Kynjing, learned counsel appearing for the pro­

forma respondent No.5 and Mr P Nongbri, learned counsel 

appearing for the respondent No.1. 

None appears for the respondent Nos. 2,3 and 4 without 

showing any cause. 

It is clear from the record that respondent No.1 had been 

given chance to file affidavit-in-opposition to the present 

application for condonation of delay. Further, as on today, 

respondent No.1 has not yet filed affidavit-in-opposition. 

This is an application for condoning the delay of 41 days 

in filing the Review petition against the judgment and order dated 

22.06.2012 passed by this Court in CRP No.11(SH)2012 for 

reasons mentioned in para 2,3,4 and 5 of the present Misc. 

application. On perusal of the reasons for condoning of delay 

mentioned in para 2,3,4, and 5 of the present Misc. application, 

this Court is of the considered view that sufficient reasons had 

been shown for condoning the delay of 41 days. 

Accordingly, delay is condoned. Misc. application is 

allowed. 

JUDGE 

S.Rynjah 



   
 
 
 
 
 

      
                   

 

 

 

   

          

          

    

         

 

   

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Review Petn[SH]4/2012 in
 
CR(P)[SH]11/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

By an order of this Court dated 23.5.2013, passed 

in Misc. case No.(SH)33 of 2012, delay for filing of this Review 

petition had been condoned. 

30.5.2013. 

List this Review petition for admission on 

S.Rynjah 

JUDGE 



 
 
 
 
 

      
                   

 

 

 

            

          

    

   

 

 
 

     

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]284/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

Mr R Jha, learned counsel for the petitioner prays 

for one weeks’ time for filing rejoinder affidavit. Prayer is granted. 

List this case on 13.6.2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

           

          

      

   

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]285/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

As prayed for by the learned counsel for the petitioner 

six weeks’ time is granted to the petitioner to file rejoinder 

affidavit. List this case on 4.7.2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

   

            

           

           

       

       

 

   

 
 

     

WP(C)[SH]319/2012
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

Mr R Deb Nath, learned counsel appearing for the 

respondent Nos. 1 and 2 and Mr KS Kynjing, learned Advocate 

General, appearing for the respondent Nos. 3, 4 and 5 are 

directed to file affidavit-in-opposition within four days. 

List this case on 30.5.2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 
 

      
                   

 

 

 

   

          

           

        

        

       

   

 

 
 

     

  
 
 

WP(C)[SH]258/2011 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

23-05-2013 

Mr M Chanda, learned counsel for the petitioners 

submit at the Bar that on 17.10.2012 the petitioner also filed 

another affidavit-in-reply. Registry is directed to place the said 

affidavit on record in the present writ petition. 

List this case on 28.5.2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

 

        

        

           

          

       

       

          

          

          

       

          

         

          

      

       

   

       

       

        

        

         

       

         

         

      

       

      

        

WP(C)[SH]119/2013
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

Heard Mr. S Chakravarty, learned counsel appearing for 

the petitioner and also Mr. S.P.Mahanta, learned counsel 

appearing for respondent No. 3 and 4, Mr. ND Chullai, learned 

Sr. GA appearing for respondent No. 1 and 2. 

Issue notice returnable within four weeks. 

Since the learned counsel had already entered their 

appearance on behalf of all the respondents, no formal notices 

are called for. 

In order to support the prayer for interim, Mr S 

Chakravarty, learned counsel appearing for the petitioner 

contended that the Proviso to Section 30B of the Meghalaya 

Town and Country Planning Act 1973 provided that the order 

for demolition of the building said to have been constructed 

without necessary sanction from the Meghalaya Urban 

Development Authority could only be passed after issuance of 

show cause notice. 

Further, Mr. S Chakravatry contended that the impugned 

order dated 13-5-2013 was issued without complying the 

procedure prescribed under Section 30B of the Meghalaya 

Town and Country Planning Act 1973. He also further 

contended that in the impugned order dated 13-5-2013, the 

authority concerned appeared to have already taken a decision 

that the building had been constructed by the petitioner without 

the sanction of the authority. Therefore, the learned counsel 

submits that the authority cannot take any decision without 

giving proper notice to the petitioner. 

Mr.SP Mahanta, learned counsel appearing for 

respondent No. 3 and 4 contended that as per instructions 



        

       

         

         

  

       

         

          

       

      

         

          

         

            

           

          

                    

     

    

 

 
 

 
     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

received from the authority, notice was issued. Mr S 

Chakravarty, learned counsel appearing for the petitioner 

contended that as on today, the petitioner has not yet received 

any notice which is said to have been issued by the authority 

concerned. 

Taking into consideration of the submissions of the 

learned counsel appearing for the parties and after perusal of 

the records in Proviso to Section 30B of the Meghalaya Town 

and Country Planning Act 1973, it appears that this is prima 

facie materials for passing an interim order. 

In the interim, it is provided that the respondents shall 

not proceed with the demolition of the building until further 

orders. However, it is made clear that pendency of the writ 

petition will not be a bar to the respondents to issue notice to 

the petitioner provided under Section 30B of the Act 1973. It is 

also further provided that the petitioner shall not make any 

further development of the building already constructed during 

pendency of the writ petition. 

List this case on 20-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 
 

      
                   

 

 

 

 

        

 

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]170/2011
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

As ordered earlier, list this case on 31-5-2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

 

           

        

     

 

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]200/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

Mr R Jha, learned counsel appearing for the petitioner 

undertakes to file rejoinder affidavit within three days. 

List this case again on 6-6-2013. 

JUDGE 

S.Rynjah 



 
 
 
 
 

      
                   

 

 

 

 

          

           

         

   

   

        

         

        

      

  

           

      

  

     

       

 

 

 
 

     

  
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]276/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23-05-2013 

Mr. B Bhattacharjee, learned counsel submits at the Bar 

that he would like to withdraw this case from being the counsel 

of the respondents who are now represented by Mr. N Khan, 

learned counsel. 

Prayer is allowed. 

Mr. AS Siddiqui, learned counsel appearing for the 

petitioner prays for one week time to file rejoinder affidavit. 

Mr. N. Khan, learned counsel appearing for respondent 

No. 3,4,6,9,13,18,19,22,23,24,25,26,27,28,29 and 30 had filed 

affidavit-in-opposition. 

Mr. ND Chullai, learned Sr. GA appearing for petitioner 

prays for further three weeks time for filing affidavit-in­

opposition. 

Prayer is granted. 

List this case again on 13-6-2013. 

JUDGE 

S.Rynjah 



    
 

 
       

 
 

 
           

         

     

     

        

   

    

 

 
 
 
 
 
 
 
 
 
 

WP(C) No. (SH) 66/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

23.05.2013 

Learned counsel for the petitioner prays for a week’s time for 

filing additional affidavit because of the subsequent events pending disposal 

of the writ petition. 

The prayer is granted. 

List this case again on 06.06.2013. 

JUDGE 

Lam 


